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Mr. Deputy-8peaker: Order, order. We 
have to go on to the next busin.... We 
have already spellt a lot of time on thia. 

Shri U. M. Trivedi: When will he give 
the uam..? (IAterruptians) • 

Shri Nanda: There will be no dela.,. 

13.15 hn. 

SEEDS BILL 

A"I'OISTM£NT 'f0 SELECT CoMMlrn::p: 

Shri S. C. Samanta (Tambluk): I move; 

·"That Silri Silyam Dhar Mishra be 
appointed to the Select Committee on 
the Bill to provide for regulating the 
quallty of certain seeds for safe and 
for mattcl~ connec~cd therewith vire 
Shri Annasahib Shinde resigned:' 

In this cOHllcaion, the House would likC" 
to know wily Mr. Shinde bas rc'Signed and 
why Mr. Shyam Ollar Mishr.'s name is 
included. For this purpose. I may refer 
to the letter which has been addressed to 
th(" hon, Speaker by Mr. Shinrle. In that 
l('fter he has sOlid: 

according to the internal dis-
tribution of work in the Ministry of 
Food. Agriculture and Community 
Development, Shri Shyam Dhar Mishra 
look-; after the subjects connected with 
seeds ;)s Deputy Minister, May I, there-
(ore. kindly reque!.t you to accept my 
resignation a~ a member of the Select 
Committee on Secas Rill and instead 
put in Shri ShY3m nhar Mishra's name 
by allowing to move the fonnal: motion 
in the I.ok Sahha." 

the Bill to provide for regulating the 
quality of certain seeds for sale, and 
for matteI'l connected therewith vice 
Shri Annasahib Shinde resigned.'· 

The motion was adopted. 

Mr. Deputy-8peaker: Mr. I>;anda. 

Shri Daji (Indore); Before you proceed 
to the next item, may I ask you this? Yes. 
terday the Speaker assured us that he 
would get the explanation ..... 

An hOD. Member: Tomorrow. 

Shei Daji: I am not speaking about the 
Finance Minister's statement. 1 aru 
talking about the letter placed day before 
ye>tcrday by Dr. Lohia. Government 
was to reply to that. Would it be done 
tcctay' 

Mr. Deputy·Speaker: On Wednesday. 

Shri Nambiar (Tiruehirapalli); I have 
also raised. 

Mr. Deputy-8pcaker: Order, order. Mr. 
Nanda. 

13.17 hrs. 

llH.lll AND HIMACHAL PRADESH 
l."EPARATIOI>; OF JUDICIAL A':,\D 
I:XECUTIVE n 1NCTIO'l,) BIl.L' 

The Minister o[ Home Affairs . (Shri 
Nanda): I move for leave (0 introduce 
a Rii, to provide fOJ (he sl.·paratirm of 
Il ldi (;;:d and exxlltive fUnrli()ns in Ih~ 

{'nion Territories of Delhi and Hima,-h.d 
Pradt"S!I. 

~fr. ·Deputy.Speaker: The question is: 

.. -:- 'hat leave be granted to introduce 
Mr. '[)eputy·Speaker: The question is: a 1{1I1 to pro\o'ide for rhe separation 

of judicbl and executive functions in 
"That Shri Shyam Dhar Mishra be the UniolJ T£'rritories of ne-lhi and 

appointed to the Select Committee on Himachal Pradesh:" 
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Shri Hari Vishnu "Xamath (Hoshanga. 
bad): On a point of order. May I invite 
your attention to the Financial Memoran~ 
d 1Ill!. This is more or less on a par with 
that raised by me in the Jayanti 6hipping 
.Hlll·-ratlier }I);)C" lh ... r, less. I am sure, you 
wil1 act likewIse today also. If you have 
a look at till' J;)~t two sentences Ilf the 
la~t r.aragraph of lhe Financial Memo-
randum on page 35, yOll will see the 
following: 

"As a result of this determination. 
some additional ~xpend.iture Ina} 
be involved. Such f>xpcIlditure in 
the case of Delhi which will have 
to be met from the Cunsolidated 
Fund of India may ultimately be 
of the order of rupees two lakh. 
(non-recurring) and l,'upees twelve 
hkhs per annum \recurriDJ}." 

You will be pleased to sec that (his Bill 
is for Dc1hi and Himachal Prauesh. The 
title of the Bill is "The Delhi and Himachal 
Pradesh "Separation of Judicial and Execu· 
tive Functions) Bill, 1966". The .tatement 
of objects and reasons as well .15 the 'Memo-
rancium deal with appointmmt I)f various 
officers, executives, magistrates. etc., etc. 
Bur there has' been some sort of a slip 
somewhere towards the end. on the pan of 
an oll1o:r of the Miniitry whosoever was 
H:spon~iblc fOr it. In dealing with the 
M.cmoranc1um. there is a reference only to 
Deihi and there is no reference to the 
expenditure to be incun~ 011 aC(.Qllnt 

of Himachal Pradesh. Clauses 5 and 7 
which are in thick. type refer to hoth the 
L:nion Territories. The rule is a1so Vf'ry 

drar, categorical, unambiguous and un-
cquh·ocal. Rule 69 deals with the linancial 
memorandum to be attached to a Bill. It 
oays: 

"A Bill involving expenditure .. -. 

-obviously this is one such BiU-

.• . . . shall be accompanied by a financial 
memorandum which shall invlt~ 

particular attention to the clauses 
involving expenditure ... " 

They have done that in this ca:ie; .ny fp.:ehk 
tfforts have borne some fruit. 

..... and shall also give an .... ". 
-accurate-

..... estimate of the recurring and no." 
recurrmg expenulture mvol vell 1ft 

case the Bill is passed into Jaw:' 

As I have said earlier, the' Bill relates t. 
both Delhi and Hintachal Prauesh. While 
c:x.penditure in the case of Delhi has ucea 
gIVen. the expe:nditure in the case of 
Himachal Pradesh h'" not !>cen given JIl 

the financial memorandum. That is ODr 

counl on which this Bill is t')ut of order, 
rather this motion is out of order. 

The second count is slightly djHt'n'nt. but 
am sure you will agree with me 'In that 

score as well. This Bill is acr.omp~m~cd or 
rather followed by a corrigenda list whick 
bids fair to vie with the Bill in i,\)int 01 
:size, or I may say. bulle The Bill along wiUI 
the Statement of Objects Jnd Rea~ons etc. 
runs to a little over a hundred pages, and 
the corrigendum list also contains more thaa 
one hundred items. I do not :ill:JW why 01' 

how this has happened. I am '1ouy tl) saJ. 
I am constrained to oay that the efficiency 
of the Treasury Benches is ,teaJily deter-
iorating day by day and night by night. I 
do not know who is responsible for that. 

Shri U. M. Trivedi (Mand.aur): Bolio 
during the day and during the night. 

Shri Hari Vishnu Kamath: The House io 
vitally interested in finding out why th{'.!oe 
corrigenda lists go on getting .bulkier an. 
bulkier from week to week, from day t. 
day. We were treated till rc((;'nUy to corri-
gendum lists running to just one page or-
t,,·o pages. But the cfiH-rigenda li~[ whir .. 
accompanies 'his Bill or has follol.'ed thia 
Bill runs to eight pages ..... 

Shri U. M. Trivedi: They are more car. 
ful, n,o .... 

Shri Harl Vishnu IUmath: .nd coa· 
lain. 109 items; the total number of page. 
of this Bill io Ie.. than this, the num_ 
heing only about 33. 
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It is all right (or the ~finjstr)' n dump 
tliL'se things on us. They ha\'c no (on-
!rll!nct.: in this matter. But you ilTC well 
aware that we ~fembt:r5 arc working herr: 
practiGllly sing1c-h31lded: we do nilt JiJ.\'c 
any secretarial assistance, and it is almost 
a herculean task for us to look into each 
ccaigcnduIll and the (orrespo;1(\i'.1g rlJ.u.se. 
and make the necessary I.-:orrection in the 
Bm, it will take a lost of time and patience. 
The Ministers have got their or~anisation 

consistin~ of secretaries and ~ssi:..tants and 
what lIot; I shall not say what is romprised. 
in the term 'what not'; I "hall not go into 
(he details of that. It is easy (uT them 
to have the corrections incorporated in the 
BilL 

I do not know whether this bungling has 
occurred in the proof·readers' scc.;lion CIt 

elsewhere; anyway. ~mebody has bungle<! 
IOmewherc. and it is very unfair to 'he 
House to treat it to this kind of coJrrigen<..la 
lists, aud expect the Members to look mto 
eight pages of corrigenda and correct every 
line in the mu .... 

Shri U. M. Trivedi: Who gels it p,·intedl 

Shri Harl Vishnu Kamarh: do not 
know how long it wtn take for ;my MemlJLT 
·,ingle·handed to get these correctiolll .... 
corporated in the body of the WHo 

Therefore, I would submit on the second 
count that the BiB sought to I;·e Intro'lu(L~ 
should not be allowed to be IIllro~u(ed. 

The Bill should go back '0 the M inistf, 
and come back before u, during the lwxt 
Jession. After all. it i5 not boing to be 
pas~cd during this session. it can ('ome 
back before us during the next 'ws3;on with 
all the corrigenda incorporated in the Bill 
so th:H we can be spared the time and lhe 
labour involved in going lOW t':J.e whole 
tbing all, over again. 

Shri Nanda: On another ocr.asion. had 
complimented the hon. Member. lot his 
vcry great vigilance about thc~c l~lings. ihat 
is very welcome. But. of (Our,,~, there .ae 
somc occasions when the pcr'iOn conc.:Tne-l 
may not be knowing that there is an answer. 
Of course. the question ha~ to be raisec!, I 
have got lhe answer so far u the omission 

of Himachal Prade,h i5 concerned. that ill. 
what appears to the hon. Member as heine 
an omission is concenled. I shall read (Jut 
the precise explanation. 

Shri Hari Vishnu Kamath: I :l1D ~on,.; 

that is irregular. There is no provisi("m in 
the rule for reading it out. The rule ill 
that the financial memorandum should 
point to the cIaulleS in the Bill. He canno( 
place before us a supplementary memo 
randum at this stage. 

Shri Nanda: I am not placing any 0Ilp-
plementary memorandum before the Hou •. 
There b an explanation for thi'ii, and that 
is what I am trying to ~ive. 

Shri Hari Vishau Kamath: It Jl'ust h2ft 
been included "in the memorandum itseU. 

Shri Nanda: I am only explaining the 
position. The brief point is that pro""ision 
is there in the grants made on ilehalf of 
the Union Territory: lhereto~. I~O addi-
tional provision was necessary. No mcntioa 
has. therefore. been made about the ez.. 
pendilurc to be incurred in respect 01 
Himachal Pradesh" h is true that af p~ 
IeI1t. the Union Territory of Hill1;!< "l! 
Pradesh like any other linion Territory ill 
being given grants to cover "~u n;ver.ue 
gap. and in case such expendirnre miRll1 
involve any increase in the gap. it t.:an be .• 

Shri Hari Vishnu Kantath: What is It? 
could not follow. 

Sbri Nand.: The poSItion is this. So, tIIIa 
additional) provision has been made for 
tle hi; the rest is covered in the gran .. 
which have already been made ..•. 

Shri Hari Vishnu Kamath: He cannot 
place a supplementary memorandum before 
us now .... 

Shri Nanda: I am reading out the "" 
planation thal I have before ille. I had 
that with me before. I had it with rue 
before the hon. Member made the POIDt. , 

Shri Hnri Vishnu Kantoth: This is tlie 
6rat time that I am making th~ point today. 
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Shri ~anda: But the answer is with mC', 
and J am giving that answer. 

Shri Marl Yishnu Kamath: How could he 
anticipate earlier the point which I have 
made for the fiTSt time today? 

Shri Nanda: I can anticipate the I)(,~llts 

th.t could possibly be made. 

Sbri U. M. Trivedi: Between these l\o\'() 
Members. namely Shri N.3oda ,,"0 .",hfl 
Kamath there seems to be som~ c1iHicutt},. 

Mr. Deputy-5pcak.er: The hOll. Mimstn 
is replying. and let tu hear him. 

Shri U. M. Trivedi: The difficulty is tbat 
both of them. do not seem to undeTIt:tlll\ 
each other. 

Mr. Deputy-5pcak.er: I think they !lo 
understand each other. 

Shri U. M. Trivedi: ShIi Kawctth'" point 
is only this nIuch that the financial memo-
ranoum does not contain the expenditure 
that may be involved on l.CCOUlll of Hima-
chal PradC3h after this BiB comes intI) forrc. 

1tlr. Deputy.speaker: The hon. 'Minister i~ 

reptytftg to ib.t poln t now. 

Sbri U. M. TriV<iG: The han. Minister 
wants to say that so far as Himachal 
Pradesh is concerned. there i8 already pro-
vision in the granD which have been made. 
and, therefore. no fresh provision is neas-
.ary. I would sUDmit that there alao be 
is wrong. What is required under the 
rule. is that both the recurring aJ well as 
the non-recurring expenditure must ~ 
mentioned. 

Sbri Nanda: The additional arrange· 
ments are for Delhi. 

Shri U. M. Trivedi: It. is not a question 
of the ad(titional thing only. 

Shri 'Sanda: Therefore. the poillt made 
here is that the givin~ of the reventlt" gap 
grant is. howeveT. not a permanent arnnge-

involved. the Central Government ~na)' not 
consider it necessary to enhance the grant. 
In view of thiJ position that no additional 
grant will be given on that account. there: 
fore. there is nothing very much whicl\ 
requires to be done. Therefore. no re-
ference'to the expenditure debitable to the 
Consolidated Fund of Himachal Pradesh 
has been made in the financial memoran· 
dum. 

Mr. DePUtl-Speaker:. Why bas that not 
been mentioned in the financial memoran· 
dum. 

Sbri Nanda: There is no additional s· 
penditure involved. 

Mr. Depu.cy-Speaker: That should have 
been mentioned in the &nancial memoran· 
dum. Has it been mentioned there? 

- rhri Hari Vishnu 1I.amath: . On a poin t 
of clarification. The hon. Minister read oUt 
the explanation '" fast that I could not 
follow him. If I have heard him .. rigbt. 
he· said that in case ",me expenditure was 
in,,·olved with regard to Himachal Pra-
desh. Government would do something. I 
<10 not know wbat exactOy he said. hut I 
heard that in cue some expenditure was 
involved Government would do something; 
I could not follow him and. therefore. I 
do not know what that something was. 

Even assuming that that is so, now we 
know that the Punjab Reorganisation Bill 
i. coming. and tbe Himachal Prad.,.h terri· 
tnry will become enlarged shortly; it will 
become a new Himachal Pradesh and nol 
remain the oIrl one. Th£'Tefore. this Bill .. 
wben it i~ passed into law will apply to 
• new Himacbal PradeSh. 1"' tberetore. 
thoroughly disbeliel'c Government when 
tbey say that no expenditure will be in· 
volved. just to put off this pOint arid have-
this Rill introrluced tod·av. 

Shri Nanda: I shall have a further look 
into the matter and I shall give any further 
information that is ralled for. 

Shri lhri Vishnu Kamath: Let him 
mcnt hut is purelv a special arrangement. give it tomorrow, if he cannot give it 
]tI. ca'if.'. theTf'fore. a slight expenditure i& today. 
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Shri Nanda: Anyhow, let us go through 
this fonnality today .... 

Mr. Deputy-5peaker:. "flle hon. MiDiatcr 
introduce the Bill tomorrow. A may 

correct memorandum will be given tomorrow 
and then the Bill would be introdueed. 

U.28 1m. 

IlAILWAY PIlOPEIlTY (UNLAWPUL 
POSSES.~ION) BILI.-contd, 

Oausr 1._(IHquir), how to be made llgninst 
Qrf"esUd Persons)-con td. 

Mr. Deput}'-Speaker: The HoWe will 
ROW take up further dause-by-da~ ronsi-
deration of the bID to consolidate and 
amend the law relating to unlawful posses-
lion of railway property, as passed bv 
Ilajya Sabha. 

2 hours had been allotted for this Bill. 
but we have already taken !I hours and 
25 minutes. 

Shri Nambbr (Tiruchrapalli): We were 
on clause 8. 

Mr. Deputy-Spe.aker: We mUlt pass this 
Bill in another 6.,re to ten minutes. 

Shri Nambiar: lVe have not got many 
amendments left over. There are ani,. 
about three or four amendments. 

The Minbter of State in the Departments 
of Parliamentary Affairs and C'.ommunica-
tions (Shri Jagiliati.a KaO):.1 would request 
that you may fix some time bv which this 
8m has to be passed. We h:tve already 
exceeded the time al10tted hy about l~ 
hours. 

M... Depu'y-Speaker: We hav< alreadv 
(clkcli I hour and 25 minUfU'i '1norc ,hill1 Ih(' 
time allotted. So, hOIl. 'femhers silould 
not take more than 1:' minutes in 111 nnw. 
This Bill should be passed hy I '45 p.m. 

Shri Nambiar: I will str:t igh tway come to 
th~ point. 

Mr. Deput}'-8peaker:.1 am applying the 
guillotine on all the amendmenu. 

Sbri Nambiar:. We are coming to the end 
of the Bill. 

Shri Hari Vishnu Kamath (Hoshangabad), 
Tomorrow is Janamashtallli: \,,,'1..' can ha"'e 
jagaran tonight. 

Sbri Bade (Khargone): There are many 
amendments. Yesterda.y we took some tizne. 
on them. Whv should revenKe be taken 
against Us on that score? 

Shri Nambiar: Unfortunately for thr 
G<>vemment, though this is a small Bill 
that they have brougbt forward, running 
to 8 pages, here they want 10 undo tht: 
fundamental rights guaranteed to all 
citizens under the Constitution. That is 
the dilliculty. That is why we are break-
ing our heads on -tlils. Otherwise, it would 
ha .. 't' been smooth sailing :1nd we would 
have had no objection. 
Clause 8 sayo: 

"When any person is arrested by an 
oll\cer of the Force for an olfence 
punishable under this Act Or Is for-
warded to him under section 7, he 
shall pr~ed to inquire into the charge 
ag-attlst such person". 

This section ,ayo that the RPF ollicer shall 
inquire into the charges against such per-
SOil. M~ amendment is thi!. 

\lr. Deputy-Speaker: It has already 
heen llloVed. He need not read it. It h-a!.' 
alSo been circulated. He shoulrl not take 
nU"lrt' I inll' in T('ading it. 

Shri N ambiar:. Otherwise, how call 
explairl it properly? For "proceed to in-
quire into the charge against. such 
persoll". want to 5ubstitute "hand 
on~r the caS(~ to the lH'arcsf PnliP' 
officer for investigation and prost!clItion'·. 
The main issue here is whether the funda· 
mental right guaranteed under art. 19 of 




